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Ad;vocate for Respom;:l.~nt(s). 

Orders of the Tribunal; 

Mr.J.K.Kauskik, counsel for the applicant. 
Mr.M.C.Purohit brief holder for 
Mr.S.S.Purohit,counsel for the respondents. 

Heard. 
_) 

The learned counsel for the applicant 

submits that the applicant has·been paid the 

GPF amount alongwi th interest 

the applicant in the O.A. 

nothing further left to be 

as claimed by 

and there is 
I 

paid by the 

respondents. Since the grievance of the 

applicant having been fully redressed, the, 

~ O.A. has become infructuous. 

Consequently, it is hereby dismissed as 

having become infructuous. 
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(A.K.MISRA) 

Judl. Member 
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